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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 304 of 2019

(ML.A. No. 81/2021, M.A. No. 83/2021, M.A. No. 96/2021, 1. A. No. 184/2022, 1. A.
No. 440/2023, 1. A. No. 441/2023, 1. A. No. 443/2023 & 1. A. No. 444/2023)

M. Haridasan......cc.coevevinncinnnnne, Applicant
State of Kerala & Ors......ccccvvveviiinnnnnnn. Respondent(s)

OBJECTIONS TO THE REPORT OF THE JOINT COMMITTEE

1. It is respectfully submitted that this applicant has objection to the recommendation that
the limiting the distance of rock blasting within the radial distance of 150 m from quarry
blasting zone if there exist houses or structures not belonging to the mine owner within
this distance.

2. While assessing the noise pollution (6.2) the Joint Committee has found that in three
locations extraneous sources of noise were observed during the study at 200 m point as
most of the points were near to the periphery of the lease area. Noise contributions from
public roads, public spaces, and safety sirens were noticed at these locations. Thus, the
Joint Committee states that it is logical to limit the noise influence zone up to 150 m from
the blasting zone. The Joint Committee also observed (7.1) that effect of noise pollution is
significant up to 200 m in quarries monitored in Pathanamthitta, Emakulam and
Palakkad.

3. The public roads, and public spaces are not noise creating substances. The sound in public
road comes from motor vehicles, if any. In public places also, there is no regular noise
generation. The sound from siren is very rare and is only an imagination without any
materials. Whereas the numerous lorries taken to quarry site and they go out carrying
heavy mined materials. That creates sound and vibrations.

4. Having observed that that effect of noise pollution is significant up to 200 m in quarries
monitored in Pathanamthitta, Ernakulam and Palakkad the Joint Committee ought to have
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recommended for more distance in Kerala taking into consideration the density of
population of Kerala 859 per sq.km whereas the national density of population is 464
sq.km.

. 5. Tt is respectfully submitted that the Joint Committee has made the report based on the
assumption that blasting is being done on the basis of Nonel (None Electrical Detonator)
detonators. Whereas in Kerala in all the quarries blasting is conducted using electric
detonators which will help them to causes more sound and vibrations. The electric
detonators will help them to cover more area and extract more minerals quantity. The
Explosive Licenses granted to Shri Muhammed Roshan, P.M.Abdual Rahman, Martin
Varghese will show that they have been permitted to use electric detonators. True copies
of the Explosive Licenses granted to Shri Muhammed Roshan, P.M.Abdul Rahman,
Martin Varghese, dated 3-7-2020, 30-01-2020, 04-11-2019 1s produced herewith and
marked as Annexure. A.1. The Joint Committee has omitted to take note of these facts.

. The Joint Committee has considered only the aspect about residential buildings. The
nearby agricultural operations carried out wherein people are working who are adversely
affected the noise generated by the bloating and dust is cleverly ignored.

. The Joint Committee has ignored the fact that several quarries are located in hilly areas.
In such places the distance on ground will more whereas the dust will be flying like crow.
So the distance should have been recommended to measure the distance on crow flying
distance.

. Environmental Clearance and quarrying lease is given on the basis of the Mining Plan.
The application for EC as well as quarrying license must accompany a Mining Plan. But
that is not being complied with. Most the quarrying operators used to quarry more
minerals than prescribed. When it is found they pay the meagre penalty. No quarry site in
Kerala is restored as per the Mining Plan in Kerala. This itself is indicative of the fact
there 1s compliance of the conditions imposed in the mining plan.

. The Environment Department of Government of Kerala gives fully support to the illegal
mining activities being carried out. From 15-01-2016 all the quarry owners must obtain
Environmental Clearance as contemplated by law. When it was not done Sibi Joseph filed
O.A. No. 244 alleging certain irregularities in conducting the quarry without obtaining
Environmental Clearance was filed. The said O.A. No. 244 of 2017 was disposed of on
27-05-2021 holding that continuing the operation of the quarry without obtaining the
Environmental Clearance 1s illegal. This order was confirmed in Civil Appeal No. 4643
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of 2021 by the Hon’ble Supreme Court of India. But to help the quarry owners of Kerala
the Government of Kerala has filed W.P No. 13221 of 2021 before the Hon’ble High
Court of Kerala and allowed them to continue without any EC.

10.The Joint Committee has not properly understood the scope of Noise Pollution

11

(Regulation and Control) Rules, 2000. The restrictions imposed under Rule 5 applies only
to loudspeakers/public address system. The consequences of violation pertain to playing
of music, or any sound amplifiers, drum beats, blowing of horn, musical instruments and
not in respect of sound generated by the blasting which 1s more impulse and generates
more sound and vibrations.

.In this regard it is pointed that Metalliferous Mines Regulations, 1961 applies to all mines

in India. As per which the entire area falling within a radius of 300 metres from the place
of firing is danger zone and to ensure that all persons within such area have to be taken
proper shelter.

12.1t 1s the settled principle of law, laid down in M.C.Mehta vs. Union of India, AIR 2004

SC 4016, that if an activity is allowed to go ahead, there may be irreparable damage to the
environment and if it is stopped, there may be irreparable damage to economic interest. In
case of doubt, however, protection of environment would have precedence over the
economic interest. Precautionary principle requires anticipatory action to be taken to
prevent harm. The harm can be prevented even on a reasonable suspicion. It is not always
necessary that there should be direct evidence of harm to the environment.

13.Taking into consideration the above facts and circumstances the Joint Committee ought to

have recommended that a minimum radial distance of 300 (three hundred) to be
maintained between the boundaries of the quarry site and nearby residential buildings.

Dated this the 22nd February, 2024

M.Haridasan.
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VERIFICATION

[, M.Haridasan, aged 50 years, son of K.V.Muthan now residing at Konnakkalkadave do
hereby solemenly affirm and state that what is stated above is true and correct to the best of
my knowledge, information and belief.

M.Haridasan %j—-i@‘:

Email - haridasanmkkadave@gmail.com

Postal Address:
M.Haridasan,
Konnakkalkadave,
Korenchera (post),
Kizhakkencherry,
Palakkad (district),

Kerala (state), PIN-678684.
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ANNEXURE
A.1
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File ref.No. 17011

HIRE WYBR | Government of India
aIfirey 3fl¥ JE HATEH | Ministry of Commeree & Industry
ﬁﬂﬁﬂ’q mﬁmﬂﬁ'ﬂ?w WS (4wh | Petroleum & Explosives Safety Organisation

(PESO)
_ ud A Repie® AT | Formerly- Department of Explosives
41y 1a=, e di-2, ofierdl T | Kendriya Bhavan, Block C-2, 3rd Floar

CSEZ Hl. 3 SaFTIE FI=l | CSEZ PO Kakkanad Dist. Ernakulam Ernakulam 682037
W[ (Phone):- 2427286 | Tl (Fax):- 2427276

HET (No.): E/SE/KL2227T(E125681) &= (Date); 03/07/2020
Har | | To,

.
Shri Mutiammed Roshan,

\_Slrﬁ-n{z‘u Menzil, Cheroidam P.O., Kotakal P.O, Anchal, Toww/Village - Anchal
Bisiricr-KOLLAM, State-Kerala, Pincade - 621306

[ELUE Survey No.163/18, Block No.48, TTH Kadakkal Village, Kottarakkara Taluk, faret
KOLTAM, T Kerala o T Shri Mubammed Roshan g1 [dupTee & M= o
it % fene ween g foemiew Fam, 2008 & sitia 1LE-3 B ol ST ©
E/SE/KL/22/277(E125681) & waed F5 71
( Rusies &) TEr ) mite il gt F ufady sreen  geun / uREee H
ufvad )

e Possession for Use of of Explosives from magazine situated at Survey No.:163/18,
Subject:  Black No.48, Kadakkal Village, Kottarakkara Talak, Dist. KOLLAM, Kerala -
Licence No.: T/SE/KL/22/27T(EL125681) granted in Form LE-3 of Explosives Rules,
2008 -
( Amendment of Quantity of Explosives/Monthly Purchase Limit Aiendntent in
Drawings/Facilitics/Premises).

HEld | Sir.

1T Fude vy wr ua e il femiE 030772020 F7 g TR0 @
Please refer W your letter no. Nil dated 03/07/2020.

ST TG B/SEKLA22277EI2568]) INTIMATION REGARDING QUARRYING
OPERATIONS AS PER LETTER OF INTENT NO 8413/M3/2018 DATED 10/10/2018 FROM
THE DIRECTOR OF MINING &GEOLOCY DEPARTMENT OF MINING & GEOLOGY,
THIRUVANANTHAPURAM AT RE SURVEY NO. 141/2-2,141/2-2-4,141/2-2-4-2, BLOCK
NO4d TN KOTTUKAL VILLAGE, KOTTARAKKARA TALUK, KOLLAM I8
ACKNOWLEDGED HEREWITH. PLEASE NOTE THAT TIIE USE OF EXPLOSIVES IN
THE QUARRIES SHALL BE AS PER THE DIRECTION OF DGMS, BANGALORE AS
REQUIRED UNDER MINES ACT 1952 AND METALTFEROLUS MINES REGULATIONS
1961. & Hesf 7 TuT Henfee o isi ol Y8l g1

The Licence Mo E/SEKL222TTEL25681 ) is forwarded herewith duly amended in respeet of
followings ;

[N'l'lhf.&'ﬁﬂﬁ REGARDING QUARRYING OPERATIONS AS PER LETTER OF INTENT NO BA13/MZ2018
DATED 10002018 FROM TIE DRIRECTOR OF MINNG &GECLOGY DEPARTMENT QF MINING &
GEOLOGY, THIRUVANANTHAPURAM AT RE SURVEY NG 14122, 141/2-2-4, 14 1/3-2-4-3, BLOTIK N4 [N
KOTTUEAL VILLAGE, KOTTARAKKARA TALUK, KOLLAK 1S ACKNOWLEDRGED HEREWTTH. PLEASE

Content owned by Department of Mining and Geology, Kerala. Visit: https://www.portal.dmg.kerala.gov.in
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NOTIE THAT THE USE OF EXPLOSIVES IN THE QUARRIES SHALL BE AS PER THE DIRECTION OF %,
BANGALORE AS REQUIRED UNDER MINES ACT 1952 AND METALIFEROUS MINES REGULATIONS 164, _

et ot ue g e eTen Profriae arl awr Er ¥ ofte e Bt

The licencs eapacity at any one time shall not exceed the Kinds and quantities mentioned below :

ffc [ e— aof  THTIU- A ¢
 Exslactvals HHTT s

R Class . Sub Diy CAPACHY (o

1 Nitrate Mixture 2 0 0 100 Kg.

2 Safely Fuse o 1 i 1500  Mtrs
Electric and/or Ordinary ; 3 o i

3 Ditomntnee G 3 ) 3000 Nos.
Non Electric (Nenel} & :

4 et atare 6 3 0 2000 Nos.

ISl U@ TSR AR F e a AT sl @ 5 (e 3 @) 3R (M) o el e
@ [Ee a3 A

Quantity of explosives to be purchased in a calendar monthfapplicalle for licence under article 3(b)
and (2)] © 3 times as above.

UB AT 1&HT® 31 7T 2024 T Yaw @)

Thiz Licence shall remain valid 1ill 31st day of March 2024.

ST & Sl Sdlaer 8g o fawmioes P, 2008 % P 112 & siarfa ofsar
e 54 | 9T a2 |

Far further revalidation(if required), please follow the procedure under Rule 112 of Explosives
Ruies, 2008, Receipt of this letter may please be acknowledged.

WER 4 | Your's ﬁ:.ithfully r
M —=——.
(S.AUFTYIe | Dr. ﬁiy:nu@npa 1)
9y 7Eq Rwies Pdss | Deputy Chief Controller of Explosives
e i
UG Wi | Copy Forwarded to: YT Emah o

L. Ihstriet Magistrate, KOLLAM, Kerala with reference 1o his Noe No:
D.Dig/MCKLM 2434201907 Dated: 14/02/2020
2. Superintendent of Police. KOLLAM, Kerala.

-

99 98 [¥FTe® 5 | Deputy Chief Controller of
Explosives
wre! | Ernakulam

(M ST S HTAGH & EEIGH eeh HI1G & forg gArl qEuEe http://peso.gov.in 538 )
(For more information regarding status.fees and other details please visit our websiic
hupi//peso.gov.in)

Content owned by Department of Mining and Geology, Kerala. Visit. https://www.portal.dmg.kerala.gov.in
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RS USY UA. §.-3 | LICENCE FORM LE-3
(e R, 2008 BT 3R 4 & 4T 1 egwe 3(@) | (1) afEu)
(See article 3(a) to (d) of Part | of Schedule IV of Explosives Rules, 2008)
(7 Sl & F U FEE W A 1 2,34 5 TL a0 7 & fachies o1 Rl el | avf 6 & feepies
X & o erwiE
Liceree 1o possess @ (¢ [or us-.:;cx]nloawes of class 1, 2.3,4,5.6 or 7 ina magazine
, ¥, (Licence No.) : I/SIVKL/22/277(1£125681)
Fbd Uy BUY (Annmuzl Fee Rs): 2400/~

I. Licenee is hereby granied to

Shri Mubamnied Roshan {m*ﬁ"ﬂf(_lccupii;r : Shei Muhammed Rostian), Shanita
Mareil, CTwsrukulem PIOy Kotk PO, Anchal, TowndVitlage - Anchal, District-
KOLLAM, Statc-Kerala, Pincode - 5213606

&1 AR SHIET Dl Wi 6 |
C'h‘ﬂqf-l'?iw ﬁﬂ'mﬂa| Status of licensee © Individual ”‘.

-. %‘fﬁ e i s 3 for R i
2 |

L pa

possess for use af Nltratu Mixture, _‘mf‘ct\ Fuse;
Electric and/or (lrtlltmrr I}Emnﬂtnrs, Non Flectrie

Licence is valid only for the fnllowing (Nonel) detonators
: |

PUrpase.
4. oIl fapleat & Fuferie féret, wart ofR 7o & %Eﬁfﬁmﬂ:%*l

Lacenee is valid F'nrths, fol L-:}'M:lg kmdq and quantity of explosives: — (d@7) {u;

L UL P S LB U S o o ; -r-——--—-:-—na-l; -----------------------
» L S aﬁaﬁqwn ausu;nr Hyan T&avfﬁqasmﬁ
-.‘rA Naskeand r_]L,mlpmn lasss & Sub- Qudntity atanv one

e _ _ Division division me
L. Nllﬂ:l_l" Mmlurl. : S ) g ! lUI:F I\g
=S Salety Fuw &l oo lwug_ Mtrs
3 " Elestrlc andor Ordinary 6.3 0 3000 Nas,

S Detgnators i i K

.4 ___NenElectric (Nonel) detonators ¢ B el O

(@) Tl U oS O § RIS S el [OUpIes ] " (ST 3 SR (&

Hell Sl & 7 3 i
th) Quantity of explosives to be purchased in a calendar monthlapplicable far licence - as above.
under article 3¢h) and (<)) ¢

3 Ffa e (it ¥ S W1 o1 9 YEIed @, (Drawing No.) FISE/KL22/277

;hﬁfl?;ne&d remises shall conform to the following +{E123681) ) |
il | e (Dated) 03/07/2020
deawing(s): .

6. &mﬁuﬁmﬁmﬁ?ﬁﬁ T v R %‘;] The licensed premises are siinared at following address:;

Survey No: 163/18, Block No.d& , ITH (Town/Village) : Mﬂﬂﬁfﬁﬂﬂfﬁ%ﬂﬁ?ﬂﬂﬂﬁj‘ i

faret (District) KOLLAM NIt (Sratz) Kemla MGG { Pincode) 64 1536
GUHTE (Phorne) P2HT020367 2. (E-Mail) el (Tax)

%'I 2 Portable magazines of M & 5 types fabricated by

The licensed premises consist of following M5 Industrial Explosives Pyt Ltd., Nagpur
facilities,

8. SIS SHY —HHg OF quIEEe faemtesd U, 1884 o 39e 2l favfy favees
e, 2004 % Fust), 7 A e 2l ol ProfaiEn gt & o= T gu e @
T &

The licenee is granted subjeet o the provision of Explosives Act | 884 as amended from time to (ime
and the Explosives Rules, 2008 framed there under and the conditions. additional conditions and the

i‘ulluwmé Annexures, n A=, )
ontent owned by Department of Mining and Geology, Kerala. Visit: https://www.portal.dmg.kerala.gov.in
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| Budd b W, 5 H aurelie TERE (R, SR Eee o o far sRid e
Drawings (showing site. constructional end other derails) as stated in serial Ni. 3 aboye. ,
2. SIS UTReRT) SETRE BT AT 591 A5afE & T siv afeifEa =)
Conditions and Additional Conditions ef this licence signed by the licensing authority.
i ’L:{ﬁ U= DE-2 | Distance Ferm DE-2,
9. U S AN 31 HTd 2024 T [QRATTIN This licence shall remain valid 6l 31st day of
Mareh 2024,
g iRl s oy gwe i s Pl ot sigel v S e SR e S s
31 GuEitid 59 SRl = Sl #1 A S A s uieR g O e
ﬂwﬁmuﬁiﬁfﬁféaﬁm o8 SHFWY 6l UTe I R e o witeEs @ 9 dadl . wiel 98
LB
This licence is lable to be suspended or reveked for any violation of the Act or Rules framed rhere
under or the conditions of this licence as set forth under Set VIIL wherever applicable. referred ta in
Part 4 of Schedule V' or if the licensed premises are not found conforming to the descriplion shown in
the plans and Annexure attached hercto.

TG | Thie Dt - 13/03/2020 U q& faeries Frdse | Dy, Chief Controller of
' Explosives
Ernakulam

Amendments : i .

o Amendment of Quantity of ExplosivesMMonthly Purchase Limit dated : 03/07/2020 |

» Amendment in Drawings/Facilities/Premizes dated - 03072020 L’::‘_,,
TR & QI & 0w bl

Space {or Endorsement of Renewal

e

G ran e s AT M P W i i 3RO W) & BEaner iR g
Date of Renewal Date of Expiry Signature ef licensing autharity and stamp

LA SaraH! - RewTe® B wed & H 9o g1 ST geaan B F e il sifee
SRTE BT

Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence
under the'law.

Content owned by Department of Mining and Geology, Kerala. Visit: https://www.portal.dmg.kerala.gov.in
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(FE V1L | Set VL)

Trmoit= B wf 1.2,3.4,5.6, 3R 7 fAwmTes! & fawtar wd 39 e & foag peu gad. 3 |ar=rg 3 () & o)
o g@r [genies Foas mﬁwﬂwﬁwwmgg _ ;Iﬁiﬂﬂ it 3 BASEK L2 TTRIZSER]) T
[

The following ure the conditicns of licence number E/SEKLI222TTEI25681) to possess for sale or wse, oxplosives of
Chass 1,23, 4, 5, 6 ancl 7 in 9 magazine in Form LE-3 (orticles 3(h) o (¢) ) granted by Chicl controller of Explosives or
Controlfer of Explosives,

L feme o ) of) wi Resteal o) b s die gl 8 sBe 8 il
The qua.lmlw of a:xplnshl:: i the premises vl any ons time skall por excesd the Heengable L&E;L:_Ll
faigmwmw gl

2 ﬁ'{waa VSTV & (o e B ] T SEgal 1 A SEgi S
TEAT BT
The mupzine wsed for brage of explosives chal! mainmin safery diztance specliied in Schodule [ and ammexure
the leenwe.

3. v &t g 3 el Eateai &, ikl 3[# Itﬁﬁﬁ% W o o (8 S O v e € e
A1egT T ST W G i T e ?ﬁcs% ST e |

The magaxine shatl be used only (or keoping all L\plmwen ?pncucd i this licente and ol reeeptacles for, ar toals o
implements for work canneeted with the kesping of such explosives.
s S e e ol et o W o e e e srd Al 9 v S o |
The opsumge of pockages and the weighing and packing of explesives shull nol be carried on in the magazioe
I e -1 i o e e waes ) I B 1 5 B e e P ) s o MR L 1 | e ' [ B2 L
W T T G U ] S ] S ) (94T T I G St QO W] e gy,
T JuE T fRw 9 [ B aes & Benee ® o At enn o g an BEeie Al S anie o
faemITT O A GEd Wb - U
(W) 2 tm?rm aif3 ﬁﬁﬁra"ﬁiﬁﬁiﬁﬁrﬂ TARTe®, 97 6 WHH WU S S ST R g il ot
aﬁﬁmrrﬁ i Ol SETC (AR WRE TS, o thiy @l g S e A0, G get P ey [
bl syemad] fc’r "# r:i%{f':r-f iﬁ—@ TEd T |
(3} 6 WA 3 6 ﬂ'l"kﬂc! Id-t*-hldi# T T T W |
o) il 1 Seifer 3171 Q18 A Al Hem Cul S |
Twp ar more desenpaun or arplasnr.& winieh iy be pl:rrm leed L0 be heptan the magazine shall ba Kepboonly 1 they
aresepamted from sach other by an tapvening pastiton of such substancs ar chozaceay or by socl inteevesiae space.
as will effectudlly prevent tb.‘ph‘)ﬂrlcbn at fire In the nne commiimicting with the niber; ]'*rr:wlml [hitt—
[d\ the varipus explesives af Class 2 (nlwae-mixmre), Chass 3 (olirp-compound), safcny fuses belonging m Cluss O
Divigion land demcnsting fises belonging w Class & Division 2 oos do not contain ooy exposed ion or seel. may be
kept with ezch ollver williul any intervenmg parfition or space ;
() D bomryboms tmlurlglm_ o Class & Division 3 =hall be hept sepamiely.
(1) Gun poveder beloanging to Class | s]mll b l:u: t s tely
& ﬁﬂ@?ﬂﬂﬁﬁmaﬁmﬁ —Tﬂrﬂﬁﬁuﬁaﬁ’m?ﬁﬁwﬁﬁﬂm ST WG
1 [ e & e ﬁi’?mﬁmn |
Explosives of Class 3 (nitro conspoune) shall not be lept in the megarime after the sxpiration of gne yéar frem L daie
of their munufictute except with the spesol sunelion DfiJ»Lﬂﬂmg putiorily.

7 @i 3 ¢ge) 9 i enies] @1 3k @R st A 3 o difer st & e S S T
T 0 et [T 7o+ S O TS o & o 6 |
ciy o Tl Tt & & g B o e PiaE un I e Fidsen & Ben e uns e o i
E%ﬂ%ﬂqﬁ i Slgii or-aTel) SR SR 1T 37 oY LA R SR S O Sa
SR VS O |
(i i P e YT sl & Y S & R W s H‘Eﬂﬁd&ﬁlﬂmiﬂﬂﬁﬂﬂﬁﬁ?ﬁﬁ
el 13 & (3 wae 87 swe) et of o [ o i U 07 10 e § o e s
a"m_l,:"rﬂn?_@ fempTes W Fer 3 fim 28 s @ seaes S5 o g s R B T
!
Explosives of Class 3 (nitro compaund) hall mor bekeps inthe maigazing afier ths expleation of one year fom the due
of their mahufzeinie cocept will the speeisl suzmclion of the Conlzoller ol Explosivis.
(1) When suech sanclion has been given, a swettan cedificare showing the pedod coverad by the sanction shal| be
abiained fTom the Controller of Explosives 4l éach inspeetion, and sholl be kepr by the licensee and procuced en
degrmid
(1) When an explogive awing to its being no longer of standard puricy or owing o signs of lguetzesion or of exuded
nlmo-ghrecrin or lguid nito-glyesin ar Hquid pirocompoeund 15 no longer S for storugse inthe magasine e ston
house the Licensee shall comply, ot his own expease with such directions os w6 dlspass] os the Chiel Conaller or
Conlet]ler ol Explomives moy 15sie.

g, DT P ot v ) St e, et S wEes! (AR 6T 08 W S T s O 9 58 i
siafe o smemia T oo fAEsies 1 el ol O S5 o ST G0 (e wr we | i i e
g, wm%ﬁrwmum"ﬁaaﬂuaw*a—mﬂam@%ﬂﬁﬁ ﬁﬁa@w’ﬁq?‘wﬁ‘ﬂ

shamsd ¥, S0 ara e wradrE e ool s ag @ an e T I e
Eﬁam%ﬂﬁﬂﬁmﬁﬁﬁxm ﬁ»:{‘rrua*—“—riﬂ?ﬂ——uffa"ﬂrru Hﬁnj b
wE[cmter:tvo ned by Sﬂgadmen o] Trﬁxg and Geology, Kerala. Visit: hﬁmponal.dmg.kerala.gov.in
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The mierier of the magazize md the benches shelves and fitiings therais sholl Ge %0 eonstmcted. or sa s
caversd ae to prevent the cxposure of amy iron on stee] eontact wilh the explosives. Such imerar, benchis, shehves ab.}
fittings shull 5o far as (s reasonably prectivalie, he kepl free fram grit and shall otherwise be clean: and in the case ol
ury explosives inble 0 be dungerously afferted by watsr, due precnutions shall be rkes to exclude Waler ticre from:
Provided that 5o much of this condition s reluies tn precantiors anzinst the exposnre ol any iron or steel shall nol ke
ahiigatory in & bullding in which no explesive pther than explosive of the st Division 6th (Ammunttiond Class i
hepl, v :

e ST e e Gdlagon ferepTes P e & 2 aritvunt 38wy & R BRe W = dom s
o rlereT Srmm i<t ST e 2 o e o W el s maed] wedn e a o e T 2
wdl e e 9w alier STVl A e S SETEYE £ T e da

@TMWWW  fell a e o uw R % 2 et e Ry gl wdlal R it
EL s

TRy 9 S 3 a0 ) A et it e g § il 9 e § ) 0 el e B el @ R vt
G el it @ ot g o el e it s ot & fog g R T RAlRE A D

IT the lighting conductar is lested by e Controdlér of Explosives, (e Héensee shatl pay fhe fees prescribed for st In
the even of the test proving nnsatisfaclory, the same fees shiall be pavable by e ficerdoe 1o each subsequent ot untll
fie lighting eonductor is passed By (he lesting officer as sutisfaciory;

Provided U {he foes pavable for o single @50 STl e ahanzed Torall (eus mafe dn & ctncnéion durdng ey cne day

Provided farther Ui whire twio or more lighting conduetors ire miached t one and (he sEme mugnang the fee (b
the ieating of all such conducrars shull nol exeeed e feg preseribed i Ahis conditing for testing o singde lighting
vontucior,

AR Y1 S VR R A, SO o & o s e ) e Ay apay apial U v nt
EIR] % #TCT S e Rl S 1 e e B A, e s e i e m e o
[ovente ! e & 2 oy a wadl 8, g g ol e ) Wi, Rl o e A S shm S
ot -ﬂ;;ﬁ %ﬁi‘rru 1 an%@m wﬂ% a’ﬁ'}lﬂ%ﬂ ﬁ%‘m‘[‘ 45 i
TR T ] 98 T, ol o e ST SRR O Sl TILERT B, T Bl Hae o e § ey s el
F‘E{é A &1 [ewtes =g @ gl 8 | '

Due provisions shall be made, by Ihe use 4 suitablé workang clothes withour pockets, suttable shags and by searching
ur wtfervise or By such meana, or preventing ihe itrodiction into denger area of the faatery: premises of fie; Lueifer
matches ar any substante or article Nkely o cause siplosion or fire, bu this condifion <hall rot prevent: the
fntroduction of an oritficial light of such consteection, pasitien or charaeler a8 not fo cayse any danger of fire de
explosion:

Provided that so much of this condftion 4 apphes to the excluston of ron oF sieel, shall nat be abligaory i u huilding
I whizh g exploseve olbier thon an explosive of the |st Division of the tith {Ammuaition) Cluss is kept.
SIS g AR 3 Al S1E S W HmE.s, R (B0 1, e Reptes! w1 s PR s s
ofle [epiesh Pram,  aoog 3 ofell wive @it o ot & e w wERT R we & 1 e W
e \gieiEh WY SRR TR V) | e e (R s & o s gt

The licensve shull keep records and acenunts of all explosives (n Forms RE-3 and RTE- or RE-5, as the cose may be;
and exkibit the stock books pnd riecords (o any of the offizers wullorised under the Explosivas Ruliés, 2008 whensver
syeh uﬁir:r:r__mny call upon Wim o de so, The stock hooks in the preseribod proforma shall be page numbred

ARG T I U o el ST Wi c%%[ﬂﬁgvﬁﬁﬁm el o wnl ol SR o Rt
T AT @ o) 53 i s wean) BT e

Nochanges o alterptiens shall be carried oul 1 the premises without prioe approva) 62 tha ligensing avtherity and the
lteensie shalf comply wilh oy cendition thatmay be specilicd by ihe licensing puihority in this heabali

T A T TR e wenn @ R ﬂaaré Tl S (o et g # as v w8 e
s | FRETETE 4 Hug & R ARl oFmEs 5 a8 o e g A B G SEEE
WilkiTE] ] e & | ' :

Magazine shall o1 all tlmes be kept in state of gond repair (or fmainteined in good canclition}, The licensee shil| repor
10 leengmg gutherity fortbwilth, o the magazine béeomes unfit for storage of any oxplosives for any. (easen
wlistnever

Sreiler 1 ST S PR S e 20 3 0 Fnem 3 3 orpe Auie R YR T |

Tho Treenses of the migamne shall submit guarterly retem as por saibemales (3) an (4) of rule 24 of these plag,

%ﬁ_%{%?ﬂ TS I BT & T T 4 e WIRERT T s Heg S ARE s

Any encrosclument of e safety distance shall be mmedistely communizated o he leensing euthority for necassars

advice ani setion - .

A1 WY (A2 R g S apguain S A & T as e S W L sy e
e, grer et e |

The Licensing anllority shall be mmediawely iiformed for abvice if any explotive 13 found determmied or

unserviocahle B} ) .

1aepleml & Bel & oE 93 VR W ST T B e g e wE Bee au e Saet 5 g

Tl e & Wl Deb i P R et ¥ fag g S99 fme e ad |

Phe expioeive packages shull he gucked in 2uch o wiy sooas to allow movement of o least one pemien o chetk the

condition n[_u%?w:kagea stored nod w read e manugzcture particulars of each package; 5

R AT 1 4 5 T WA i T i 3 fared) ol il o st 2 arfiim e g |

The resistance af the haliaing conductor 1o certh shall be as low ps possibie ani in no cise He more insn 10 ohms

ﬁmﬁa%mﬂmmﬁamﬁ-anasamaﬁw-wmm@rmwﬂm, R R g kersla.gav.in
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A distance of 15 mewrs surronnding the masszine ar store house shel) be Rept clear of dricd grass or bush or
Derrmehle raierisls.

18 FErEpTemt s yele Neee o, wd wd Al o e fgr s T . S gEm e i gdan & s )
Every packize of explosive at the time of bringing mstde the magazie shall be examed for its-conind condirton.

19, (e S /s ERTE o A o e 7w arieaat 8 afiie @) el vl R |
Nar more theen 4 persans shall e allowed inside the magzane or store house At any one time

0, femes & el Dell o dlfidte el @ wer i s S - 5 B |
Finpity packages of the explogives shall be removed al the earliest nnd destioyed. | =

21, Syl SR e 1R 3 IO SRR 5 A1 @ ol arl Wil # ST g et |

The lcensze and the cmployee shill be conversant with procedure o be taken during the emeegeney witiin the

srermises

22 Efli‘ham a1 e fEd mr e gEags T U s dfe A Sdn w8 agEs fgr s ol 93
o w1 oifiPram o 571 Fond! & e ot ggean Tl o g seqorer fem S0 T,
S @1 Ul E UG o S |
Free nocess o the liconsed promises shall bz given arall reasosiable times o any inspecting or simpling aifleer wid
ewery [aaifity shall he efforded w the Oflcer for ascengining that the provisions of ffe Aot and these rules und the
safiety conditions are duly oheerved. = o A

33, Ul T AR A R P e w1 s v masd, o o s ) e
TR AT TR AT T e O TRl 1 ] e &1 frde w H e S S o 1w @ $
T AL -‘%mﬂ = A . SFmIae R sl e R e o R e 6
affsre ategee fund B wildiEe @y 3 |
if the lteensing autharity ar a0 Comirdler af Explogives lnfories o widting, the holder of the licenee o exocule amy
rpales oF (o rike soy wddivons o olieratons w te licensed prentiacs or machinery, tols or upparaiis of earmy out
recommendations. witieh are in the opinion of such Bolsaoriny muy pose woaceeplnhlz rsk and ' so noressdry [or the
selety of eithier onssie or offssite of the premizes dr persans, lre holder of e leende shall exesute the
recummendations and sepurt complisnce within the period specitied by such authorry.

. ST e B e A et I e wiltpe ferepiees Al # afeide sigwa Geed a s 3 Wlbgs
EtpTeds | FeTraTail T SRAT Tolles EeE |
The licenses shall purchase pushorsed evplosives’ fresarss or safety fise as menboned (i the L oulharised
enplosives from a licensed Sacrory or compan ¢ for possession and sale from (e mogaeine,

25 HHE aﬂ%mﬁmmﬁ.ﬁmﬁ%ﬁﬁﬁrwm #llaw Mg den -
gy et e a8 iy W AR T @l W e, 125 LAl B 145 St e viawtie g

{['-E:J ﬁ? !%; gu @n%*m ] T8 B A Sl el &y gudes I T s Wi EE

T'he possession and sale of fire-crackers gencrating nonde leyel excedding,

g) 125 diAl) or 143 dB(Cpk ol 4 meters distonoe fom the pelic of bursting shiall be prohipited:

b) For imdividusl fire-cracker constituting the serics (ioined Hre-erickers), the above mentioned i be aduced by §

lop b (W) @lF, whers !;%n.umhcr ol wrackers mu%d m-_c:!l%rﬁ B o ‘i _ i
26 ST O] [EIE @R guedl 4 apaF vergl ] Sl mee, e e O i we i S w8

aﬂﬂlﬂﬂmhmﬂsmﬂﬂﬁ% 1 e @t ame | i

Apcidents by fire or explosion and losses. shorags or thell of explosives shall be mmediately reported 1o the nssrest

pallee statlen and the licensing authority and loeal office of the [eetising sullonty.,

sifarfiraa = ¢ Addiriowal Conditions :
1. gt fadeft am & sl &7 = wefifa wem, = v s =7 @ awsl fawi e

| The licensee shall not exhibit, possess and sell fireworks of forelgn origin. - J";
i Y g e P

For Dy. Chief Controller of Bxplosives

TP Ermakoulom

Content owned by Department of Mining and Geology, Kerala. Visit. https://www.portal.dmg.kerala.gov.in
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Form DE-2
(See rule 113 of the Explosives Rules, 2008)
{Distance Form (o be attached 1o the licence)

Safety distances required to be kept clear aroond magazine for high explosives or fire works or factory
licence number ESE/KLAZZTHEIZS681) in form LE-3 granted to Shef Muhammed Roshan, Shanifa
Manzil, Chernkulam P.O. Kotakal 1.0, Anchal, Kerala-691536 ,

Type of Structure(s) Salety distapces meters

Inside Safety Distances(1SD) M UM
| Room or Workshop used in Conngotion with the Magazins [l |7

2 Any other Explosives Magazine or store House or Faoory of the Applicant
3 Magezine Qffice
Middle Safety Distances(MSD)
Maprzine Keeper's or Chowkidar's Dwelling house
Raillway including Minceals and Private Railways
Canal (in active use) or other navizable watar
Dioclk or Pigr or Jely
Public Highway or Public Road 33
Priviate Road which is PRINCIPAL means of access to a Temple, Mosque- Chureh,
Gurudwara or other places of worships, Hospltal, College. School or Faotory
19 River BErbankmefil ¢r Sea Embiankinent or Palitic Well
11 Reservoir ar Bounded sankirgpe way
12 Windmillor or Solar pznel for Power Genzimtion

1 oE - Ol e

Dutside Safety Distancis((S10)

13 Dwelling Houge

14 Goyt. and Public Building

15 Temple, Mesqgue, Church or Qurudveara or ather Places of Worships

16 Shops, Markst place, Public recreation and Spoits Ground, College, School,
Hospital, Theater. Cinema or other Building where the public are accustomed w
assemble

17 Factory

18 Buildings or Works. used for the Storage in Bulk of Pétroleurn, Sprit, was, or allier
inflaimmatle or kazardous subsianees 45

19 Building or Werks used {or Stovaze and Manufoeturs of Explosives or of ardelos
which contain Explesives

20 Aeradrome

21 Fumace, Kiln or Chimney

22 Quarry or mine pit hiad

23 Powdr House or Electric Substation

24 Wireless Station

25 Warshose of other Storzge Buliding

26 Anyother Protectiod works

Overhead Electric lines

27 Flecnic Power over head Transmission Lines above 440V 45
28 Electrie Power over head Trensmission Lines upro 440V [
‘ A
The Bate 1 13/032020 L~
For Dy. Chief Canfroller af Explosives
Emakulam
Amendments :

o Amendment of Quantity of Explosives™Monthly Purchase Limit dated : 03/07/2020
o Amendiment in Drawines/FacilitivsPremisee dated | G30772020

M'mw%m% Waﬁ%ﬂgﬁmning and Geology, Kerala. Visit: https://www.portal.dmg.kerala.gov.in
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EON K
#RA W@ | Government of India

ey 3R FAWT HATAT | Ministry of Commerce & Industry
ugiferas aur faewles GEET WIS (44) | Petroleum & Explosives Safety Organisation (PESO)
ATH- [AFEEH | Formerly- Department of Explosives
ST I, Tl A2, frad ™ | Kendriva Bhavan, Block C-2, 3rd Floor
CSEZ W13 ShahTells Fredl | CSEZ PO Kakkanad Dist. Ernakulam Emakulam 682037
Wi (Phone):- 2427286 | a0 (Fax):- 2427276
-AS Email: dycceernakulam@explosives.gov.in

HEAT (No.): E/SE/KL/22/93(E85040) & (Date): 30/01/2020

Aar F | To, :
e Kol Raian, F 4 Fe 201
X ahmaniya Manzil, Pakyara, Uduma P.O., Town/Village - Pakyara
District-KASARAGOD, State-Kerala, Pincode - 671319

R : Survey No.428/pt, T Thayannur, T KASARAGOD, TS Kerala 3 RIFWIzas & rsiier 3 suair & fw aveam
¥q RFwres f@ge, 2008 & Jada LE-3 3 Sl 3l | E/SE/KL/22/93(E85040) & adieiiator sy 3|

Possession for Use of of Explosives from magazine situated at Survey No.:428/pt, Thayannur, Dist. KASARAGOD, Kerala -

Sublect: | icence No.: E/SE/KL/22/93(E85040) granted in Form LE-3 of Explosives Rules, 2008 - Renewal regarding

BT | Sir,

3mod 3udw fIwT o7 oF HEAT Nil R 28/01/2020 S Hew w9t WYy ReEes 0Uw 2008 F 3T www LE3 3 D
IR A 31/3/2025 FF AP a0 0T F WY A o0 @& ¥

Reference to your letter No.: Nil dated: 28/01/2020, the subject licence duly renewed upto 31/3/2025 and issued in Form LE-3 of Explosives
Rules, 2008 is forwarded herewith.

HIAE & HOTA AdEROT ¥ FUar Refafla rards R 31/03/2025 ¥ T 39 FRATET @ A A0
For further renewal of licence, please submit the following documents so as to reach this office on or before 31/3/2025.
o UFY 3RE-1H Rfaa qf va srania 3me)
Application in Form RE-1 duly filled in and signed.
o UF ¥ U7 I¢ F WA Lot &, Fewes e, 2008 6 dwa Hiaewa Hded e W sUEey $-pTaE gRar &
ACTH § TFHH Yo AAarga s f&ar smar g

Licence fees rencwable for one to five years, to be submitted online through e-payment facility available on online application portal
under the Explosives Rules, 2008.

o FFAIRT OO & WY AT HIA
Original licence with approved plan.

o FULT TH HIY # TS FwH, 2008 F w1127 o w@get wor w4
In this connection, please also refer to Rule 112 of Explosives Rules, 2008.

o frroleal & w7 &g 3RE-11 F AT @) Iyfiaal @ Rar se AR 3@ H wE ufy S8 FRET I ST Sl
(3nfarmarsh Memr & fow awy 78 ) |
Indent for purchase of explosives shall be placed in RE-11 with the supplier and copy of the same shall be sent to this office.(Not
applicable for fireworks store house)

o FUA fOFwES S FAREE Aol o fae T 35 S amde F vrgn & w0 | Rawoh sw sew & sy o
I AR & 10 AW & Ugd GET S @1feT (NTAErs e & fw oW A ) | Please submit quarterly

-returns of explosives in RE-7 at the end of every quarter so as to reach this office by 10th of the succeeding quarter.(Not applicable
for fireworks store house)

o T cEIfFEH IS UFH WarH g T A S IWIE ByA F qwd vh A9 AT FRR GAOT YRS 1w,

e HATHE 1952 F 3T S g wEt F RS I R aTe e 7 Qvaar sEr 3R
futfa e

Ail blasting operations shall be carried out by a competent person holding a valid shot firer's permit granted under above rules.
However, blasting operations in mines coming under the purview of the Mines Act 1952, the blaster shall have qualifications
prescribed in the regulations fremed under the said Act.

HTET | Your's fai

(W.ﬂ‘ﬂ"ffmﬂ | Dr, R.Véfigopal) =
30 &Y favmied 9@ | Deputy Chief Controller of Explosives

R ('L T .

wfafaiy afta | Copy Forwarded to: Deputy Chief Controller

of Explosit
1. Frar AfIEE (District Magist.ate), KASARAGOD (Kerala)- 94T #:f80G-ffor infosmation,) 0o /es

| 30 %y REwies AU5F | Deputy Chief Controller of Explosives
@Ted! | Ernakulam

\

\

R k
—_—

Content owned by Department of Mining and Geology, Kerala. Visit: https://www.portal.dmg.kerala.gov.in
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A URT UL 53 AMENCE FORM LE-3

(faewed AT, 2008 1 IgHAT 4&F AT 1S HTE 3(H) F (F) SfWTI)
(See article 3(a) to (d) of Part 1 of Schedule IV of Explosives Rules, 2008)

(@) 3UAT & T T §HT W a9 1,2,3,4,531 T3 7F Aewes ar e deha F ot 6%
farwles @ & o sga®
Licence to possess : (c) for use,explosives of class 1, 2,3,4,5.6 or 7 in a magazine

. (Licence No.) : E/SE/KL/22/93(E85040)
TUT (Annual Fee Rs): 2400/-

1. Licence is hereby granted to

P.M. Abdul Rahiman (Jf&Hfl / Occupier : P.M. Abdul Rahiman), Rahmaniya. -
Manzil, Pakyara, Uduma P.O., Town/Village - Pakyara, Dlstrlct-KASARAGOD, State- :
Kerala, Pincode - 671319 J

B AR Heea T &l (( /"
2. =AU T wfATA | Status of licensee : Individual

i 3I§;Giiﬁ fArafef@a vasEt & o possess for use of Nltrate Mlxture, Safety Fuse,
iﬂ'i I3 ,l %I, : : Electric and/or Ordmaly Detonators, -F ITAT
Licence is valid only for the following ¥ far
purpose.

4 et favmeat & Reafafla e, vor 3k amr & [ Rl §)
Licence is valid for the following kinds and quantity of explosives: -- (%) (a)

- O 0 A0 O I

4 & 3R e m‘rcalih u&*aw sqs-q:m ¥
: Name and Description 433 Bo- :
No. E Division division Quantltiff;teany e
1. NitateMixtwre 2,0 0~ 100Kg
_____ 2. Safety Fuse e 3 O  1s00M&s
3 ElectncD and/or Ordmary 6.3 0 1500 Nos.
SR . . e et o %o R D . -
(@)MwmmﬁuﬂﬁmmmﬁM[ms(mm
@ F 3= Jgaa & fow) , 15 times
(b) Quantity of explesives te be purchased in a calendar month[applicable for licence " as above.
under article 3(b) and (¢)] :
5. rafafag W (i) ofET '
BN q T Ll @IAT . (Drawing No.) E/SE/KL/22/93
I%E liccnsedl remises shall conform to the followin ' (E83040)
P 0 g (Dated) 22/03/2016

drawing(s): .
6. 3791 oRaR Reafof@a ud W T &1 The licensed premises are situated at following

address:
Survey No. 428/pt , A (Town/Village) : Thayannur q‘ﬁ'ﬂ' AT (Police Station) : Ambalathara
S (District)y KASARAGOD TS (State) Kerala TUd®IS (Pincode) 671319
ZINATY (Phone) 9447439226 g AT (E-Mail) $HaH (Fax) .
7. 3wt uReR 3 R gl
e £l . Two constructed explosives magazines for
The licensed premises consist of following ~ eXplosives and detonators
facilities.

8.
IR AT AT W JYrEN T RAEees JfETH, 1884 3R 30 e ffa

Content owned by Department of Mining and Geology, Kerala. Visit: https://www.portal.dmg.kerala.gov.in



?@TﬁOé?W,QﬁW%@WWW%W@
he

licence is granted subject to the provision of Explosives Act 1884 as amended from time to time
and the Explosives Rules, 2008 framed there under and the conditions, additional conditions and the
following Annexures.

1. 304 FH G.5H JUT AT [T (FUE, Gleador F4 3R 377 @ gida
A g
Drawings (showing site, constructional and other details) as stated in serial No. 5 above.

2. AR TSR TR eFaea 59 Fgafa & ad IR AfaRfe o)
Conditions and Additional Conditions of this licence signed by the licensing authority.

3. gl Y& DE-2 | Distance Form DE-2.

2. a5 3-]73'\?11?1’ ar@ 31 A 2020 96 AfHET @9l This licence shall remain valid till 31st day
of March 2020.

5 Iea, IRATE I 3u wda AT [Raat ar s vE a4 ufa [ke
Je-vII & 3T aur suaftiad 58 Igaia &1 adf o FfFATT aa a1 e Hgea aRER
AT T 3R TP 3qaY H id AT & 3wy 71 uie o ) Aeifdd ar ufddsd
Fr ST TSl B, ol TB AL ol

This licence is liable to be suspended or revoked for any violation of the Act or Rules framed there
under or the conditions of this licence as set forth under Set VIII, wherever applicable, referred to in
Part 4 of Schedule V or if the licensed premises are not found conforming to the description shown in
the plans and Annexure attached hereto.

Sd/-
& | The Date - 22/03/2016 34 J&q fepies f@d5% | Dy. Chief Controller of
Explosives
Ernakulam
Amendments :
» Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 18/09/2018
o Amendment of Quantity of Explosives/Monthly Pl._xrchase Limit dated : 02/07/2019
AT & g8 & foT w21
Space for Endorsement of Renewal
Date of Renewal Date of Expiry Signature of licensing authority and stamp
30/01/2020 31/03/2025 Dy. Chief Controller of Explosives, Ernakulam
= ] T R %\i]‘{; Eircc
: Deputy Chief C of Explosjves
e SeTae : REHeHt B T G A TR AT S 1 R & e TR ke

Y B
Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence
under the law.

Content owned by Department of Mining and Geology, Keraia. Visit: NIps://Www.portal.dmg.kerala.gov.in



[11)
e ¥ ot 1,2,3,4,56, 3% 7% Rremreat @ Refr @ wdh &g @ & B uww vad 3 (s 3 @) @) # g

formies s o Reves 9w @Rt uee e I@ o 39§, E/SE/KL/22/93(E85040) #T ot Refafa € |
The following are the conditions of licence number E/SE/KL/22/93(E85040) to possess for sale or use, explosives of Class 1,2,3,4, 5, 6
and 7 in a magazine in Form LE-3 (articles 3(b) to (c) ) granted by Chief controller of Explosives or Controller of Explosives.

I oRER # el ofr worw Rreweat @ & e g wed @ 3w a8 e |
The quantity of explosives on the premises at any one time shall not exceed the licensable capacity.

2 RFoiat & 7o & AT oge @ aeh el seEdr 1 3R e & suey F Ry geen g g w@ar

|

'!I‘E:rmagazine used for storage of explosives shall maintain safety distance specified in Schedule III and annexure to the licence.

3. oSt o vt 39 W Rewest & @ 3w el # AR § W@ I § R iR W @ e § s aue
77 SR 1 399 F @ FE F v & Rear s sy /8
The magazine shall be used only for keeping all explosives specified in this licence and of receptacles for, or tools or implements for
work connected with the keeping of such explosives.

4. Uslt @ Waw & AR Aeeest & dies qur U w & s deie F a8 R s |
The opening of packages and the weighing and packing of explosives shall not be carried on in the magazine.

5. 2 W A A 3 Ao & Rrevent @, Pk et # @ T B e & o awd ¥, vl & o @ e

Y 3AA W GRS N, O 0 A1 FWET o7 i Avaad Rerens qeme ar 3ad g 6 Jugadt e aea,

TER 9uF & R s e el oo @ Rewles & e ol s @ @) arer Rewie fedr s ava &
farwes o® & ugT & W -
() 2 (@rEge B, o 3 @er afe) & Rt favwes, o0t 6 www o & siaia 9 g g ooy 3R o

6 w1 2 % Iela AE Rewes e oo, et P gen S o svae a8 % o gEt & wry Rer R
FoIad RaeE a1 FUET & /@ o dd § ;
(3) Tt 6uHmT 3% FHadta e Rewes /e 3w @ S |
(DT | F AT A T TwE P AT @ S |
Two or more description or explosives which may be permitted to be kept in the magazine shall be kept only if they are separated from
cach other by an intervening partition of such substance or character, or by such intervening space, as will effectually prevent
explosion or fire in the one communicating with the other; Provided that—
(d) the various explosives of Class 2 (nitrate-mixture), Class 3 (nitro-compound), safety fuses belonging to Class 6 Division land
detonating fuses belonging to Class 6 Division 2 as do not contain any exposed iron or steel, may be kept with each other without any
intervening partition or space ;
(¢) Detonators belonging to Class 6 Division 3 shall be kept separately.
(f) Gun powder belonging to Class 1 shall be kept separately.

6. aﬁ3m@mﬁm$mmmmﬁm#ma&ﬂam$mmmmﬁmﬁﬁ
fadry FSly & st F =& 1@ s |
Explosives of Class 3 (nitro compound) shall not be kept in the magazine after the expiration of one year from the date of their
manufacture except with the special sanction of licensing authority.

7. @3 @R AE) & AEees @, a5 A # e F ve 99 f9 5= F uNg Srsha F g @ s
v & el frewes s a sud P Rw A T & o
() 57 W A & & S A A vde Rdewr w Rl Rewes BdEe @t R gy s ww
e et & a8 Foly F sieeta swerareh Il afife Hr @ R R weoey & el 3 o @ AR
HIT B FA W OGS B |
(i) 57 F1§ RFPles Aad YEdr I § © S & SROT AN FEUERT 7 AR Tl O g A AT F
e s & Reg ve @98 & Fror Wsha # swela e S & 503w a8 © o € @ el I &
T Wt RAEees & [Auer & fou & et & sques s S g fdTe o Reees fdEs i st |

Explosives of Class 3 (nitro compound) shall not be kept in the magazine after the expiration of one year from the date of their
manufacture except with the special sanction of the Controller of Explosives.

(i) When such sanction has been given, a written certificate showing the period covered by the sanction shall be obtained from the
Controller of Explosives at each inspection, and shall be kept by the licensee and produced on demand.

(i) When an explosive owing 1o its being no longer of standard purity or owing to signs of liquefaction or of exuded nitro-glycerin or
liquid nitro-glycerin or liquid nitrocompound is no longer fit for storage in the magazine or store house the licensee shall comply, at
his own expense, with such directions as to its disposal as the Chief Controller or Controller of Explosives may issue.

8. ol & dhall smr @ swA woft dY,  Qewt v sEd & & sw uaR wiessr R s @ 5% 2w R
e a1 el frar smom fe fewes & el @R @1 svua & WY WO qEr ST wF | Al emr o
W, I+F IR Ffeer gurarea fie & g @ A% W@ 0T U O REwes, S 9 § WAE ¥ F whR @
FHAE, §H ACT S @AV WA S r api g sw Abg AR Wg R iR a S g e &

¥ FEuEr § @69fla 56 o @ g5 #9 0 fnel sae F aredew e et @t 6 (e ae) & uas &
Rewes & e o Rewes w@r mr ¢ |

The interior of the magazine and the benches, shelves and fittings therein shall be so constructed or so lined or covered as to prevent
the exposure of any iron or steel contact with the explosives. Such interior, benches, shelves and fittings shall so far as is reasonably
practicable, be kept free from grit and shall otherwise be clean; and in the case of any explosives liable to be dangerously affected by
water, due precautions shall be taken to exclude water there from;
Provided that so much of this condition as relates to precautions against the exposure of any irom or steel sh igdory in a
building in which no explosive other than explosive of the 1st Division 6th (Ammunition) Class is kept,

9. I} gfea awm @ oleror fFwes FdEe atar ¢ & sgeaad 0 oo & v Rte O asada For I
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gfieror IEETUEE SRE Oar € & saeh & AT R UNTEET Uedd adieror % v g9 a & s
eft S g 5 odetor 3Rl ate T @ 78 BT &am

W Rl v wlieror & AT &7 Fr Rl oe Ra & 2k feehr e & fee e wer oot & e wend e
wg % ¥R B 3R} @ o 3% GET awe v @ Feha & daw § o o} ol Tt ¥ oferr & R G o

R dwINealigh AN s Raamr s sRfraRRA AR )

If the lighting conductor is tested by the Controller of Explosives, the licensee shall pay the fees prescribed for test. In the even of the
test proving unsatisfactory, the same fees shall be payable by the licensee for each subsequent test until the lighting conductor is
passcd by the testing officer as satisfactory:

Provided that the fees payable for a single test shall be charged for all tests made on a conductor during any one day :

Provided further that where two or more lighting conductors are attached to one and the same magazine, the fee for the testing of all
such conductors shall not exceed the fee prescribed in this condition for testing a single lighting conductor.

10. 3Ugw aur I (ea FEaRoT q@l |, 3ugw Sgl & TEeT @R a9 aonl e ar waer Jyar 0 Rl st s
&9 aad FFgd suay R s e e ofter & 3, Rawens sryar 3 A% awgoid o oo, e Rewe

B HBa ¥ AT AT &9 el @, fheg 59 O & oRor 0 ween, A o e A R e @l @ wav aftie
a6l ¢ omd 3 oo a1 Raewie 819 & @A A @

WG 39 0 F qE AT, S @R U1 U ¥ IHuged B P Qar & 0 Rl oraw & waw & arey o A Qo
S e 1 feoies a8 @ o & |

Due provisions shall be made, by the use of suitable working clothes without pockets, suitable shoes and by searching or otherwise or
by such means, for preventing the introduction into danger area of the factory premises of fie, Lucifer matches or any substance or
article likely to cause explosion or fire, but this condition shall not prevent the introduction of an artificial light of such construction.
position or character as not to cause any danger of fire or explosion:

Provided that so much of this condition as applies to the exclusion of iron or steel, shall not be obligatory in a building in which no
explosive other than an explosive of the 1st Division of the Ath (Ammunition) Class is kept.

11. ¥Rl vT ¥RE3 R ImE4 w awd.s, S AR A F wohr Rewkst @ wfde ik dwr @ Ak
farpes @5, 2008 & Fd= g el o FREH & w7e 3896 <R T A B AT H T | LE G&TD
i 3w yrge T | 1o grew Rt oot ge Heaitea gef

The licensee shall keep records and accounts of all explosives in Forms RE-3 and RE-4 or RE-5, as the case may be, and exhibit the
stock books and records to any of the officers authorised under the Explosives Rules, 2008 whenever such officer may call upon him
to do so. The stock books in the prescribed proforma shall be page numbered.

12. Rt # o oftades ar aadel wgee W & gelgses e a8 & srel ik seaad & el ad
T U BN S 30 AT g ol Rfake w5
No changes or alterations shall be carried out to the premises without prior approval of the licensing authority and the licensee shall
comply with any condition that may be specified by the licensing authority in this behalf.

13, e gl wordt W ey Fewa A U & oad @@ Sl @ e gea # aers @ Sl ) | afg R
Ry Rl Reres & wvsrer & fow dE Ieogs @ S € oA el sw o fr guen dgena
o @ e & |
Magazine shall at all times be kept in state of good repair (or maintained in good condition). The licensee shall report to licensing
authority forthwith, if the magazine becomes unfit for storage of any explosives for any reason whatsoever.

et @ sgeRRvd s Pgat & P 24 % 50-Aga 3% sqer TaRe Rewh swwga s |
The licensee of the magazine shall submit quarterly return as per sub-rules (3) and (4) of rule 24 of these rules.
14, ofE e gl @ o 3w e € A sEhr gEen s witedr # sraas were WK FEad & R g

& s |
Any encroachment of the safety distance shall be immediately communicated to the licensing authority for necessary advice and
action.
15. uﬁaﬁmmpnmmmmtmm%mmﬁwﬁﬂ FATE UH A &
e, gia & smeeh )

The licensing authority shall be immediately informed for advice if any explosive is found deteriorated or unserviceable.

16. m%m*mwmmm%wﬂmwmmmmmamwﬁmﬂm
e AR ade S Fr RvE RN o vgat & e 593 &g @ e s 8% |

The explosive packages shall be stocked in such a way so as to allow movement of at least one person to check the condition of all
packages stored and to read the manufacture particulars of each package.

afta aremt @ qf & e vfeke gurdsa =geae g AR Rewr o ger & 10 30w & 3R =€ g
The resistance of the lightning conductor to earth shall be as low as possible and in no case be more than 10 ohms.
17. Forsher & At 3R 15 & gl & | A gew o W i A et wEdr aff wa & smoel |
A distance of 15 meters surrounding the magazine or store house shall be kept clear of dried grass or bush or flammable materials.
18. Rrrres & udw e @), 5w 39 Aeha & ofiaw R o W@ @, 8% g S & e ofer #r smoeh o
Every package of explosive at the time of bringing inside the magazine shall be examined for its sound condition.
19. freh e /oo & el e wAE # R et & 3 o @ e R smoem |
Not more than 4 persons shall be allowed inside the magazine or store house at any one time.
20. Rrewed & @l twstt @ fefiehe aw & wer Rar smem AR ae @ R smem |
Empty packages of the explosives shall be removed at the earliest and destroyed. \
21, I@RudY 3R wFEdEt @ oREX & et InaeeTe & SR @ e arel wheaist § Fa @ AR |
The licensee and the employee shall be conversant with procedure to be taken during the emergency within the premises.

2. e @ aaen AR F @ IHgE T W oAEge oRET # sy §U d oges Rar s i 3w gEia

7= & v 5 3w iR 5= Pt & suad ok g Rufadt & s e
ot e g ouve oy Swoel |
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(See rule 113 of 3m Rules, 2008)

(Distance Form to be attached to the licence)

Safety distances required to be kept clear around magazine for high explosives or fire works or factory licence number
E/SE/KL/22/93(E85040) in form LE-3 granted to P.M. Abdul Rahiman, Rahmaniya Manzil, Pakyara, Uduma P.O,,
Kerala-671319.

Type of Btrueture(s) Safety distances meters

Inside Safety Distances(ISD) M UM
Room or Workshop used in Connection with the Magazine 11 17
Any other Explosives Magazine or store House or Factory of the Applicant
Magazine Office

N —

Middle Safety Distances(MSD)
Magazine Keeper's or Chowkidar's Dwelling house
Railway including Minerals and Private Railways
Canal (in active use) or other navigable water
Dock or Pier or Jetty
Public Highway or Public Road 33
Private Road which is PRINCIPAL means of access to a Temple, Mosque, Church,
Gurudwara or other places of worships, Hospital, Coilege, School or Factory
10 River Embankment or Sea Embankment or Public Well
11 Reservoir or Bounded tank/rope way
12 Windmillor or Solar panel for Power Generation

O oe B

QOutside Safety Distances(OSD)

13 Dwelling House

14 Govt. and Publiec Building

15 Temple, Mosque, Church or Gurudwara or other Places of Worships

16 Shops, Market place, Public recreation and Sports Ground, College, School,
Hospital, Theater, Cinema or other Building where the public are accustomed to
assemble

17 Factory

18 Buildings or Works used for the Storage in Bulk of Petroleum, Sprit, gas, or other
inflammable or hazardous substances 45

19 Building or Works used for Storage and Manufacture of Explosives or of articles

which contain Explosives

Aerodrome

Furnace, Kiln or Chimney

Quarry or mine pit head

Power House or Electric Substation

Wireless Station

Warehouse or other Sterage Building

Any other Protected works

KRRBEES

Overhead Electric lines

27 Electric Power over head Transmission Lines above 440V 45
28 Electric Power over head Transmission Lines upto 440V 15

The Date : 22/03/2016 W
For Dy. Chief Cofftroller of Explosives

Ernakulam
Amendments @ SY 97 favgres v
» Amendment of Quantity of Explosives’/Monthly Purchase Limit dated : 18/09/2018 . puty Chief Controlier of | ;
* Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 02/072019 tvsororsy £/ oy Explosives
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Free access to the licensed premises shall be given at all Ig tigmes to any inspecting or sampling officer and every facility shall
be afforded to the officer for ascertaining that the provisio c’iﬁc d these rules and the safety conditions are duly observed.

23, IfY Igeoe el o Rreks ATs wgaffuRe B Igena ot ar e, T T 39T A O S
AT o uRgde @ ofmds v ar iRt @ an) & o R s & g ovar § S oew & e ar

aex ar caftedt fr grem & v wmww & wgeiRure et @t feaRa s st iRt ef & e

e 0 Wi a2 |

If the licensing authority or a Controller of Explosives informs in writing, the holder of the licence to execute any repairs or to make
any additions or aiterations io the licensed premises or machinery, tools or apparatus or carry out recommendations, which are in the
opinion of such authority may pose unacceptable risk and so necessary for the safety of either on-site or off-site of the premises or
persons, the holder of the license shall execute the recommendations and report compliance within the period specified by such
authority.

24, =AUy Feha # @ AR fEh & v ofga Reers @ & sfoaf@a sgeo Sl o &l ¥ afiga
faemes / anfarmarsr ar geem gl @ |
The licensee shall purchase authorised explosives/ fireworks or safety fuse as mentioned in the list authorised explosives from a
licensed factory or company for possession and sale from the magazine,

25, f@ew @ 3s wf v scufea ave aret anfarmanfaral verat i fafr 3k s & e -
(@) 3 weet fi R F IR A A gft w R 12s S ar 145 & @ndrd. vfaafe d;

(@) @ @memmmmmﬁmmﬁmmmsm.lommﬁmfr.(m
o .o :

The possession and sale of fire-crackers generating noise level exceeding;
a) 125 dB(AI) or 145 dB(C)pk at 4 meters distance from the point of bursting shall be prohibited;
b) For individual fire-cracker constituting the series (joined fire-crackers), the above mentioned limit be reduced by 5 logl0 (N) dB,
where N = number of crackers joined together. J
26, 3T 47 REGR @RI gHear I werdl #1 AT 31 =9, d U & giew 9 AR Sigeigs e 3R
el & T &1 fraré fr s |

Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the nearest police station
and the licensing authority and local office of the licensing authority.

Jfafe® ot / Additional Conditions :

1 ygeriurd Rl & anferash @ ar wafia s, ar AR ar & s A SEw | The

licensee shall not exhibit, possess and sell fireworks of foreign origin,

Fd 34 IGrECH
For Dy. Chief Controller of Explosives
WMol | Ernakulam

SY & fvnies friss

_Dpputy Chief Controller of Explosives
SSTDerd Ernakulam
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AR PR |Guov§-nment of India
aforsar 31X 3A19 HIATGT | Ministry of Commerce & Industry
YRR @ RAITRies FRAT TG (U | Petroleum & Explosives Safety Organisation (PESO)
'{c‘f ATH- faTwice fAHTT | Formerly- Department of Explosives
FET Had, soliep HI-2, AFd | Kendriya Bhavan, Block C-2, 3rd Floor
CSEZ U130 &a<h1aA1s dledl | CSEZ PO Kakkanad Dist. Ernakulam Ernakulam 682037
®Ie (Phone):- 2427286 | thekd (Fax):- 2427276

HEAT (No.): E/SC/KL/22/135(E11282) fRAid (Date): 04/11/2019

artin Varghese M/s.Adukadu Granites (Pvt)Ltd.,
tyvanamon P.O. Konni, Town/Village - Konnithazham
District-PATHANAMTHITTA, State-Kerala, Pincode - 689692

9T : Survey No(s).571/1A/34/3/1 ., A PAYYANAMON,KONNITHAZHAM, forell PATHANAMTHITTA, Tsd Kerala 3
FEd Shri Martin Varghese M/s.Adukadu Granites (Pvt)Ltd. &RT faEwics & Aol #F U & U deetl 7]

frewea frar, 2008 & 3adia LE-3 & ol 3E<I & E/SC/KL/22/135(E11282) & HAMUA d@e
(3my@or /glaund /aRex # aRdd )

Subject: Possession for Use of of Explosives from magazine situated at Survey No(s).:571/1A/34/3/1 .,
PAYYANAMON,KONNITHAZHAM, Dist. PATHANAMTHITTA, Kerala -Licence No.: E/SC/KL/22/135(E11282)
granted in Form LE-3 of Explosives Rules, 2008 -
( Amendment in Drawings/Facilities/Premises).
Hered | Sir,

TUeRT Wi Rwa WX OF FEAT Nil ReAid 04/11/2019 1 Wes Jg0T B
Please refer to your letter no. Nil dated 04/11/2019.

3‘1?‘;?11? TEAT E/SC/KL/22/135(E11282) INTIMATION REGARDING QUARRYING OPERATIONS AS PER THE LETTER OF

INTENT FROM THE DIRECTOR, DIRECTORATE OF MINING & GEOLOGY, THIRUVANANTHAPURAM VIDE LO1
NO.7127/M3/2019 DATED 28.10.201¢ AT SY. NO.571/1A/34-3-1, 571/1A-34/3/1/1 571/1A/34/3/4,571/1A/34/3/4/1,571/1 A/34/3/6,
571/1 A/34/3/6/1, ST1/1A/34/3/6/2, 571/1A/34/3/7, 571/1A/34/3/7/1 KONNI-THAZHAM VILLAGE, KONNI TALUK,
PATHANAMTHITTA DISTRICT., KERALA IS ACKNOWLEDGED HERE WITH THE FOLLOWING CONDITIONS 1. NO
USE OF EXPLOSIVES IS PERMITTED UNLESS VALID QUARRY PERMIT IS OBTAINED AND COPY SUBMITTED TO
THIS OFFICE. LOCAL STATE GOVERNMENT AUTHORITIES APPROVAL/ENVIRONMENTAL CLEARANCE AS
APPLICABLE AND RENEWED FROM TIME TO TIME SHALL BE IN POSSESSION.2. LICENSED EXPLOSIVES VAN
SHALL BE USED FOR TRANSPORTATION OF EXPLOSIVES FROM MAGAZINE TO BLASTING SITE3. [F ANY CHANGE
OF QUARRY OR ADDITIONAL QUA RRY IS INVOLVED, NECESSARY PRIOR APPROVAL/ENDORSEMENT SHALL BE
OBTAINED FROM THE LICENSING AUTHORITY.4. OPENING OF QUARRY SHALL BE INFORMED TO THE DGMS AND
BLASTING OPERATIONS SHALL BE CONDUCTED AS PER MINES ACT.5. APPROVED BLASTER SHALL BE
APPOINTED IN THE QUARRY FOR BLASTING. 6. ALL RECORDS OF USE OF EXPLOSIVES IN RE-3, RE-5, RE-7 RE-13
SHALL BE MAINTAINED.6.DAILY PASS FOR USE OF EXPLOSIVES (RE-13) SHALL BE GENERATED ONLINE. 7.
EXPLOSIVES AND DETONATORS SHALL NOT BE TRANSPORTED IN SAME VAN AND TO BE TRANSPORTED
SEPARATELY FROM MAGAZINE TO BLASTING SITE.8. VAN SHALL NOT BE USED FOR STORAGE OF EXPLOSIVES
AT SITE. 9. EXPLOSIVE VAN IS PERMITTED FOR OWN USE ONLY.10 NECESSARY APPROVALS/LICENCES FROM

OTHER DEPARTMENTS SHALL BE TAKEN AS PER THE RULES. & Tesr A gur @R HT A S W Bl

The Licence No.: E/SC/KL/22/135(E11282) is forwarded herewith duly amended in respect of followings ;

INTIMATION REGARDING QUARRYING OPERATIONS AS PER THE LETTER OF INTENT FROM THE DIRECTOR,
DIRECTORATE OF MINING & GEOLOGY, THIRUVANANTHAPURAM VIDE LOI NO.7127/M3/2019 DATED 28.10.2019 AT
SY. NO.571/1A/34-3-1, 571/1A-34/3/1/1 ST1/1A/34/3/4,571/1A/34/3/4/1,5T1/1A/34/3/6,  ST1/1A/34/3/6/1, ST1/1A/34/3/6/2,
571/1A/34/3/7, 571/1A/34/3/7/1 KONNI-THAZHAM VILLAGE, KONNI TALUK, PATHANAMTHITTA DISTRICT., KERALA IS
ACKNOWLEDGED HERE WITH THE FOLLOWING CONDITIONS 1. NO USE OF LEXPLOSIVES IS PERMITTED UNLESS
VALID QUARRY PERMIT IS OBTAINED AND COPY SUBMITTED TO THIS OFFICE. LOCAL STATE GOVERNMENT
AUTHORITIES APPROVAL/ENVIRONMENTAL CLEARANCE AS APPLICABLE AND RENEWED FROM TIME TO TIME
SHALL BE IN POSSESSION.2. LICENSED EXPLOSIVES VAN SHALL BE USED FOR TRAMSPORTATION OF EXPLOSIVES
FROM MAGAZINE TO BLASTING SITE.3. IF ANY CHANGE OF QUARRY OR ADDITIONAL QUA RRY IS INVOLVED,
NECESSARY PRIOR APPROVAL/ENDORSEMENT SHALL BE OBTAINED FROM THE LICENSING AUTHORITY 4.
OPENING OF QUARRY SHALL BE INFORMED TO THE DGMS AND BLASTING OPERATIONS SHALL BE CONDUCTED AS
PER MINES ACT.5. APPROVED BILLASTER SHALL BE APPOINTED IN THE QUARRY FOR BLASTING. 6. ALL RECORDS OF
USE OF EXPLOSIVES IN RE-3, RE-5, RE-7 RE-13 SHALL BE MAINTAINED.6.DAILY PASS FOR USE OF EXPLOSIVES (RE-
13) SHALL BE GENERATED ONLINE. 7. EXPLOSIVES AND DETONATORS SHALL NOT BE TRANSPORTED IN SAME
VAN AND TO BE TRANSPORTED SEPARATELY FROM MAGAZINE TO BLASTING SITE.8. VAN SHALL NOT BE USED
FOR STORAGE OF EXPLOSIVES AT SITE. 9. EXPLOSIVE VAN IS PEERMITTED FOR OWN USE ONLY.10 NECESSARY
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APPROVALS/LICENCES FROM OTHER DEPARTMENTS %11851' AKEN AS PER THE RULES..

AT oY T wHT # A &7 ATl a9t qur Ar ¥ 3% S8 2l

The licence capacity at any one time shall not exceed the kinds and quantities mentioned below ;

dear faewes ¥ UNHFET SU-UHET GAAT  SPIS
No  Explosive(s) Class Div  SubDiv  Capacity ypit
1 Nitrate mixture - Emulsion Explosives 2 0 0 100 Kg.

2 Safety Fuse 6 1 0 1500 Mirs
3 Electric and/or Ordinary Detonators 6 3 0 1000 Nos.

fordlY v welsy @ A @l S arer Rewies @ A (EEdE 3 (@) IR () F 3T g & [e awp ;20 AT

Quantity of explosives to be purchased in a calendar month[applicable for licence under article 3(b) and (c)] : 20 times as above.

g Ay feeien 31 AT 2023 6 Uga @O
This Licence shall remain valid till 31st day of March 2023.

3T Wi # I 3100/- B AR AW F S @ FEH B 3ga A §U HRAST & HeaaqeR H ARG T o1 wher & |

An amount of Rs. 3100/- balance is in your credit, which may be utilized for future transaction by quoting this reference.

AT & HOTHT FABOT ¥ FUA RAEHIeE g9, 2008 F FIH 112F Iala uRhar & e HY) HUAT Trad S

For further revalidation(if required), please follow the procedure under Rule 112 of Explosives Rules, 2008. Receipt of this letter may please
be acknowledged.

I IYourMIy
(IIR.AVENUT | Dr. nmfgo;)

30 J&T faTwics fG03@ | Deputy Chief Controller of Explosives

gfafaf@ Ufa | Copy Forwarded to:

1. District Magistrate, PATHANAMTHITTA, Kerala with reference to his Noc No: B4-22961/3/2016 Dated: 30/09/2016
2. Superintendent of Police, PATHANAMTHITTA, Kerala.

30 Jug ewes RaEs | Deputy Chief Controller of Explosives
HIed] | Ernakulam

(1 SRRl S e i AT, e e & v Far Jawmse hitp/peso.gov.in &H.)

(For more information regarding status,fees and other details please visit our website http:/peso.gov.in)
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AT ¥, (Licence No.) : B/SC/KL/22/135(E11282)

¥

o)

La

L

. Seifaurdy @Y wifEUfd | Status of licensee : Company
: W ey vaeEt F oo Bftseg possess for use of Nitrate mixture - Emulsion Explosives,

SHETH U O, $3511@:w FORM LE-3
(Rrewree forar, 2008 T e 4% T 1 ISR 3@ A () aRaT)
(See article 3(a) to (d) of Part 1 of Schedule IV of Explosives Rules, 2008)
sqaier & AT o wHg uy g 1,2,3,4-,5§T§ﬁ%;$ﬁ'€mﬁwwﬁﬁﬁmrshﬂﬁzrﬁ 6% faEwres
@A

Licence to possess | {c) for use,explosives of class 1,2,3,4,5,6 or 7ina magazing |

g TAT (Annual Fee Rs): 2400/~

Ligsnen is hersby granid @

Shid Martin Varghese M/s, Adukadu Granites (ByvgLtd. (B?ﬁfﬂ'ﬁ'i‘ﬁ / Oecupier : Shel Martin _Liaz.s
Varghese), Payyanamon P.Q. Konni, Town/Village - Konnithazham, District-PATHANAMTHITTA, Phé=
State-Kerala, Pincode - 689692

Y JHE Iegea @ S ¥

¥ . Safety Fuse, Electric and/or Ordinary Detonators; -
Licence is valid only for the following purpose. 3ugeT & AU S Sallesy '

- il Rrewesn & Rrafaite feeat, ser s #@mn & e Rt )

Licence is valid for the following kinds and quantity of explosives: -- () (a)

--------------------------- L . L L L L, OV L

& A1 IR Aaoer b 3R UHTT  ZU-GHTT AT Al 0 @EY H
Sr.No.  Nameand Description  Class & Division Sub-division Quantity at any one time
........ I, Nitrate mixture - Emulsion Explosives 20 0 100Kg
..... o TR R e T T S e e e e TR0 M
_..3.____ Electric and/or Ordinary Detonators 6.3 ... N 1000 Nos. ...
@) fret v aele AR # Wiy e O REwes f1 A [0 3@) 3R @&
e e & for) . 20 times

(b) Quantity of explosives to be purchased in a calendar month([applicable for licence under article 3 as above.

(b) and (¢)] :

- rrfafee Y QuiiEh @ e IR B IR vy g (Drawing No.) E/SC/KL22/135

erell &l , i . . I(E11282)
[he licensed premises shall conform to the following drawing i (Dated) 04/11/2019
()

- Ay aREt fArAfaf@e od W fPUe ¥ The licensed premises are situated at following address:

Survey No(s). S71/1A/34/3/1 ., W1 (Town/Village) : PAYYANAMON,K%HW?MCC Station) : KONNG

fSrem (District) PATHANAMTHITTA TS (State) © Kerala (Pincode)
SIHATY (Phone) g A (E-Mail) thal (Fax)

'?_a.lliiliil frat 3 wforad Eﬁw safae . Constructed magazine for Expiosives and Detonators {(Type

L . 1 : " ©)of Specification-2 Shedule VII of Explosives Rules,2008.
The licensed premises consist of following facilities.

-Wﬁm—mwumamﬁwﬂmaﬁ:ﬁw,lssmﬂwmmﬁaﬁ?ﬁmﬁmm,

2004 % Bude, ot 3R AR et 3R Prafafla sumel & e @ §U Jeged H S

The licence is granted subject to the provision of Explosives Act 1884 as amended from time to time and the
Explosives Rules, 2008 framed there under and the conditions, additional conditions and the following Annexures.

| S 5 E.5H qUT FRG Y@ (FAT, Fewsvr HE AR 3 fawer afid #xd go)l
Drawings (showing site, constructional and other details) as stated in serial No. 5 above.

2 mmmm.mwmﬁzﬁwﬁaﬂtmaﬁl
Conditions and Additional Conditions of this licence signed by the licensing authority.

3. gl U¥U DE-2 | Distance Form DE-2.

g% HeWTE AW 31 A 2001 @@ QAFHET Wl This licence shall remain valid till 31st day of March

2001,
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mm,mmmmmw%%%ﬁwwmm ufa Afge ac

U dU AUl 36 g S Al DT ATAHAV P T AfG HJaa URE i1 a1 34
3UgY #F eI faver & Hgwu FE U 9 W Aefaa ar uiddea & s wwdr € 5w 9% o
This licence is liable to be suspended or revoked for any violation of the Act or Rules framed there under or the

conditions of this licence as set forth under Set VIII, wherever applicable, referred to in Part 4 of Schedule V or ii
licensed premises are not found conforming to the description shown in the plans and Annexure attached hereto.

Hgh HEg [aemices RAUFS | Joint Chief Controller of

Explosives
South Circle, Chennai

I | The Date - 13/03/2000

Amendments :
e Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 11/07/2016

o Amendment in Drawings/Facilities/Premises dated : 03/01/2018
e Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 05/04/2018

¢ Amendment in Drawings/Facilities/Premises dated : 04/11/2019 “
Transfers :

e Change in Licensee Name/Address/Status dated : 05/06/2017 SY T Rvties Rrass
. S5 ISNICTD (=g
FEATAART o GBI B T TAF  Deputy Chief Controller o £ s
Space for Endorsement of Renewal TEeH Ernakulam e
ATHIOT DT TS FATA & ar AU TSR & FEAER AR Fewq
Date of Renewal Date of Expiry Signature of licensing authority and stamp
20/03/2018 31/03/2023 . iy
Dy. Chief Controller of Explosives, Ernakulam

Pl ddrgel : FAEhledl B AT G § T IT 3o geuder Ay & e iR e IRy g

Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law,
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w3518
F @ 1,2,0.4,8,6, 3 7% Tovwest o faf O vEieT 3 OER & TAr TR0 TS 3 (361E0R 3 G @ o) @ e
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-ollowing are the conditions of licence number E/SC/KL/22/135(E11282) to possess for sale or use, explosives of Class 1,2,3, 4, 5, 6
and 7 in a magazine in Form LE-3 (articles 3(b) to (c) ) granted by Chief controller of Explosives or Controller of Explosives.

b HHT W RN W e Remee i s sieTe AR WA § Sitie e ol
The quantity of explosives on the premises at any one time shall not exceed the licensable capacity.
2. Rormlesl & sERvT & fAU ugwt 1 arel e s I 3R I & sy 5 Rifafy e g s v
|
mmugmiue used for storage of explosives shall maintain safety distance specified in Schedule 111 and annexure to the licence.
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The magazine shail be used only for keeping all explosives specified in this licence and of receptacles for, or tools or implements for
work connected with the keeping of such explosives.
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The opening of packages and the weighing and packing of explosives shall not be carried on in the magazine.
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Two or more description or explosives which may be permitted to be kept in the magazine shall be kept only if thev are separated from
cach other by an intervening partition of such substance or character, or by such intervening space, as will cffectually prevent
explosion or fire in the one communicating with the other; Provided that—

(d) the various explosives of Class 2 (nitrate-mixture), Class 3 (nitro-compound), safety fuses belonging to Class 6 Division land
detonating fuses belonging to Class 6 Division 2 as do not contain any exposed iron or steel, may be kept with cach other without any
intervening partition or space ;

(e) Detonators belonging to Class 6 Division 3 shall be kept separately.

(f) Gun powder belonging to Class 1 shall be kept separately,

6. @il 3 (@ATEEl W) & faewest @Y, san R & alw @ v af da TR & ey R sepwe aftedr &
faQy sieplt & dhreier @ @& @ S |

Explosives of Class 3 (nitro compound) shall not be kept in the magazine after the expiration of one year from the date of their
manufacture except with the special sanction of licensing authority. _
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Explosives of Class 3 (nitro compound) shall not be kept in the magazine after the expiration of one year from the date of their
manufacture except with the special sanction of the Controller of Explosives,

(i) When such sanction has been given, a written certificate showing the period covered by the sanction shall be obtained from fhe
Controller of Explosives at each inspection, and shall be kept by the licensee and produced on demand.

(ii) When an explosive owing to its being no longer of standard purity or owing to signs of liquefaction or of exuded nitro-glycerin o
liquid nitro-glycerin or liquid nitrocompound is no longer fit for storage in the magazine or store house the licensee shall comply. at
his own expense, with such directions as to its disposal as the Chief Controller or Controller of Explosives may issue.

8. el & ofadr e ar swat ofr dar, Qo 3R swdhr R @ 3w AR wiewioT fRar SToen 41 39 W TER
Hala ar yEafia far o fn Reees @ Rl J% T e @y Jus Qar o7 ws | el omr & el
d9, A SR A& wurarey fiie @ 3w vd | W ST gAr W AEeed, St ¥ WeRee &9 3 gsfad @
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fareve waueE ¥ HEfla o od @1 g a0 R ataw ot arcdew FE e o @t 6 (e aree) & et &
faewes F e B8 RArwes war 7 ¥ |

The interior of the magazine and the benches, shelves and fittings therein shall be so constructed or so lined or covered as to prevent
the exposure of any iron or steel contact with the explosives. Such interior, benches, shelves and fittings shall so [ar as is reasonably
practicable, be kept free from grit and shall otherwise be clean; and in the case of any explosives liable to e dangeroyfly affected by
water, due precautions shall be taken to exclude water there from; e e

Provided that so much of this condition as relates to precautions against the exposure of any iron or steel shall'not be obfgatory i a
building in which no explosive other than explosive of the Ist Division 6th (Ainmunition) Glassis keptif Controller of Explosives
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If the lighting conductor is tested by the Controller of Explosives, the licensee shall pay the fees prescribed for test. In the even of tl:
test proving unsatisfactory, the same fees shall be payable by the licensee for each subsequent test until the lighting conductor is
passed by the testing officer as satisfactory:

Provided that the fees payable for a single test shall be charged for all tests made on a conductor during any one day :

Provided further that where two or mote lighting conductors are attached to one and the same magazine, the fee for the testing of all
such conductors shall not exceed the fee prescribed in this condition for testing a single lighting conductor.
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Due provisions shall be made, by the use of suitable working clothes without pockets, suitable shoes and by scarching or otherwise or
by such means, for preventing the introduction into danger area of the factory premises of fie, Lucifer matches or any substance or
article likely to cause explosion or fire, but this condition shall not prevent the introduction of an artificial light of such construction,
position or character as not to cause any danger of fire or explosion:

Provided that so much of this condition as applies to the exclusion of iron or steel, shall not be obligatory in a building in which no
explosive other than an explosive of the Ist Division of the 6th (Ammunition) Class is kept.
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The licensee shall keep records and accounts of all explosives in Forms RE-3 and RE-4 or RE-5, as the case may be, and exhibit the
stock books and records to any of the officers authorised under the Explosives Rules, 2008 whenever such officer may call upon him
to do so. The stock books in the prescribed proforma shall be page numbered.
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No changes or alterations shall be carried out to the premises without prior approval of the licensing authority and the licensee shall
comply with any condition that may be specified by the licensing authority in this behalf.
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Magazine shall at all times be kept in state of good repair (or maintained in good condition). The licensee shall report to licensing
authority forthwith, if the magazine becomes unfit for storage of any explosives for any reason whatsoever.

oroher @ srgRfaudy 3o Rt & Baw 24 % 3UREE 3% IgER AR Reeh wga o |
The licensee of the magazine shall submit quarterly return as per sub-rules (3) and (4) of rule 24 of these rules.
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ar e |
Any encroachment of the safety distance shall be immediately communicated to the licensing authority for necessary advice and
action.
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The licensing authority shall be immediately informed for advice if any explosive is found deteriorated or unserviceable.
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The explosive packages shall be stocked in such a way so as to allow movement of at least one person to check the condition of all
packages stored and to read the manufacture particulars of each package.

aRa = #r ofF F R ke aurEsg Sgaae e AR B ol g # 10 3er & A R Few |
The resistance of the lightning conductor to earth shall be as low as possible and in no case be more than 10 ohms.
17. st % =Rt 3R 15 Fex H g B T B Yo UK A1 FE AT SR Jreeh JE T & Sl |
A distance of 15 meters surrounding the magazine or store house shall be kept clear of dried grass or bush or flammable materials.
18. REwest & gede Yhe # o 38 dAsia $ oieR P S @ @), 8 g Sied & fow olie #r Sl |
Every package of explosive at the time of bringing inside the magazine shall be examined for its sound condition.
19. frer ol /s @ el ve e & IR cafval & AR @Y ael e e smeem |
Not more than 4 persons shall be allowed inside the magazine or store house at any one time.
20. Taedies & el Ywsi o hwfaRiy g & wer far s 3R A A fear s |
Empty packages of the explosives shall be removed at the earliest and destroyed. \
21, AUy X wHUERT B oRER & #ieR IuiEErd & SRE B e arel ufhanst ¥ I
The licensee and the employee shall be conversant with procedure to be taken during the emergency within the premises.
2. RAdETT O T FREK B weh RGeS FAEdl W AgEd uRER # @Y §U A ugEe e s 3R s gt
T & e Ry R 3k = Rt & srar it geen Rufdt & gwwwe: e Ry, S o AR ves
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If the licensing authority or a Controlier of Explosives informs in writing, the holder of the licence to execute any repairs or to make

any additions or alterations to the licensed premises or machinery, tools or apparatus or carry out recommendations, which are in the

opinion of such authority may pose unacceplable risk and so necessary for the safety of either on-site or off-site of the premises or

persons, the holder of the license shall execute the recommendations and teport compliance within the period specified by such

authority.

24, wewfRudy dwsha & @R A R & fov witge Rewes @l F sfeafle seee heel o Gul § ot
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The licensee shall purchase authorised explosives/ fireworks or safety fuse us mentioned in the list authorised explosives from a
licensed factory orcompany for possession and sale from the magazine.
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@) o Wz @ Ferw ¥ wR e fr gt woE 125 e @ 145 S End s uiddfe g

(m)a{xmr(s%‘?mﬁmmwwmaﬁmmﬁﬁaﬁmsmwua}ﬁrﬂ(m
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The possession and sale of fire-crackers generating noise level exceeding;
a) 125 dB(AI) or 143 dB(C)pk at 4 melters distance from the point of bursting shall be prohibited;

b) For individual fire-cracker constituting the series (joined fire=crackers), the above mentioned limit be reduced by 5 logl0 (N) dB,
wihere N = number of crackers joined together.

26. 3T AT FAEHIE @RI gHedr I veral @ g &, T U F 9w e AR e w3
3 iRy & earefer T2 Rare iy s |
Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported to the nearest police station
and the licensing authority and local office of the ligensing authority.

sifater o4& / Additions] Conditions :

t e Rl wgw & anfRerarsh o ar wei @, 7 T8I 3R A7 & s finht elew | The

licensee shall not exhibit, possess and sell fireworks of foreign origin,

W_ﬁ‘ﬁ ;
bt;r Jm it t}.;i Contentler of Explosives
| Gaath Cirele, Chennal

P, FrRIAD
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(Distance Form to be attached to the licence)

v distances required to be kept clear around magazine for high explosives or fire works o¢ Tactory lieense number
C/KL/22/135(E11282) in form LE-3 granted to Shri Martin Varghese M/s.Adukadu Granites (Pvt)Ltd., Payyanamon
.0. Konni, Kerala-,

Type af Siructure(s) Safety distaniees meters

inside Safety Distances(ISD)) % Hj
foom or Werkshop used in Connestion with the Magazine il 17
Any other Explosives Magazine or store House or Factary of the Applicant

Magazine Office

e b —

Middie Sately Distances(M8D)
Magazine Keeper's or Chowkidar's Dwelling house
Railway including Minerals and Private Railways

Canal (in active use) or other navigable water

Dack or Pier or Jetty

Public Highway or Public Road 33
Private Road which is PRINCIPAL means of access to a Temple, Mosque, Church,
Gurudwara or other places of worships, Hospital, College, School or Factory

10 River Embankment or Sea Embankment or Public Well

11 Reservoir or Bounded tank/rope way

12 Windmillor or Solar panel for Power Generation

Lell- R I

Qutside Safety Distances(QSD)

13 Dwalling House

14 Govt. and Public Building

15 Temple, Mosque, Church or Gurudwara or other Places of Worships

16 Shops, Market place, Public recreation and Sports Ground, College, School,
Hospital, Theater, Cinema or other Building where the public are accustomed to
assemble

17 Factory

I8 Buiidings or Works used for the Storage in Bulk of Petrolsum, Sprit, gas, or other
inflammable or hazardous substances 45

19 Building or Works used for Storage and Manufacture of Explosives or of articles
which contain Explosives

20 Aerodrome

21 Furnaee, Kiln or Chimney

22 Quarry or mine pit head

23 Power House or Electric Substation

24 Wireless Station

25 Warehouse or other Storage Building

26 Any other Protected works

Overhead Eleetrie lines

27 Eleetric Power over head Transmission Lines above 440V 45
28 Electric Power over head Transmission Lines upto 440V _ 15

The Bate : 13/03/2000 L/(//l/
For Joint Chief Cerftraller of Explosives

ST T T:qhﬁ_rlﬂ%_ljh %i{%?tghennm

Deputy Chief Controller of Explosives
S¥Ige Ernakulam

Amendments ¢

¢ Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 11/07/2016
» Amendment in Drawings/Facilities/Premises dated : 03/01/2018

¢ Amendment of Quantity of Explosives/Monthly Purchase Limit dated : 05/04/2018
¢ Amendment in Drawings/Facilities/Premises dated ;: 04/11/2019

Transfers : :

o Change in Licensee Name/Address/Status dated : 05/06/2017
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